IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BE

AT HYDERABAD

DeAo NO, 29 OF 1997
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Dated, the 16th March, '99,

BETWEEN i
S.D. Naravara Bal Ramchander cevs ADPRI
AND

1. The Chief General Manager,
Telecom (Reptg. Union of India),
AP Circle, Hyderabad 500 0O01.

2+ The G@naral Manager, Telecom
District, Suryalok Complex,
Hyderabad 500 033,

3. The Divisional Engibeer, TrUﬁks,
Telephone Bhavanr, Hyderabad 500 004,

4. Smt. PS Varzlakshmi, W/0 rot known,
aged about 56 years, €573, TMX,
Telephone Bhavan, Hyderabad 500 004.

5. 8mt. P, Padmzja (sC), Wco sri B,Bhaskar,
aged about 56 years, CS5TS, TMX,
Telaphonrne Bhavan, .

Hyderabad =~ 500 004,

icant

sanw RQSPOHd&Fé ts.

i
COUNSELS:

For the applicant i Mr. C. Suryamarayﬁna

For the Respondenrts Mr, B.Harasimha Sarma

L]

CORAM ¢
THE HON'BLE MR. R. BRANGARAJAN, MEMBER(ADMIN) |
THE HON'BLE MR, B. S. JAI PARAMESHWAR, MEMBER (JUDL)

-

(For R~1 to R73)
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(PER : HCN'BLE MR. B. 8. JAI PARAMESHWAR, MEMBE

1.. Heard Mr, ¢, Suryamraravanma, Learped Counsel f
applicant and Mr, B.N, Sharma, Learned Standing Cour
Respondents No.l to 3. Notices servéed om Responrdert
They ét@,ca%iéﬁ absent,

2a The applicant hereir aggrieved by the promoti
respondent No.4 to the post of Telephone Traffic Sup

prost 1is ‘

which/above that of Telephore Supervisor

has filed
The COHteEtiOﬂ-Of the applicant is that she is the s
most Telephone Supervisor and is fit emough for pro
to Telephone Traffic Superintendent (GCs Group 'B'),
respondents over looked her and promoted the Respond
herein, who is jumior to her.
3. The respondent No.4 was promoted even as GCS
on ad hoc and temporary basis by their order dt. 31.
(Anmexure~A84 |
O.A. is filed for setting aside the p
‘issued.
of respondert No,4,/by respondent Ne.,1 by the impugn

and
dt. 31.10.96, /to promote the applicaert rekrospective

4, This .-

with effect from 1,9,96 at least notionally, the dat
which she was directed by verbal orders to fumction
with all aconsequential and aﬁtendamt benefits,

The main

5. A reply has beern filed im this O.A.

of the respondents is that the Regpondent MNo,4 is
to the applicant in view of her earlier promotion as
Talephore SUupervisor.
6. We asked the learned'céuﬁsel for the responde
produce tﬁc senicrity list of the applicamt and Re4.
T To=day the learmed Counsel for the respondent

the letter dt, 27.12.91 showing the combiﬁed‘i?}Grad

Bist of Semior Telephone Supervisors of A.LP. Circle

P
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1.,11.91., Im that combined Gradatiom List of Senior %el@phoﬁe

Supervisor of A.P, Telecom as on 1.11.9g7tha hiane of
is shown at Srl,. No.18; In that semiority lisE/tha
the applicamt is mot figurimg. Though the letter 4
also contains the ¢oﬁbi§§ﬂxGradatiom List of Telepho

Supervisors as on 1,11.91, the name of the applicant

at Brl. No.110 and that of R=5 is showm at Srl. No.l

R4
name of
t. 27.12.91
CHem

is shown

/8.

» Thus the respondents submit that the applicantistuﬁipr to R-4,

A study of the letter dt. 27,12,91 cl&arly in
the '

T

that this is not ./ final seniority list, as objection

8.

called for if ther@n&ﬁfény discrepancy in the seriox
list, for rectificatiorn, This clearly indicates thaty
Smniority list as on 1,11.91 circulated is only a pr
list and hence it is mot yet firnaliced,
In view of the fact ﬁhat the provisional senj

1.11:91 7y
as on/is not a yet final

9. |
'isad, the applicamt has to be
ar opportumity to point out the discrepasncy, if any, 1
notifying 313 seniority by that order. It may be sa
that the time for.submissiom of objectionslﬁw"alread
But that objection cammot ke shown against the appli
as the respondents themselves failed to issue a fing
seniority list evern though the gaid serniority list
as far back as 27,12.91, Hence, we are of the o
that mow a further opporturity has to be givem o tl
applicant for submittiﬁgl%ﬁéfébjection if any to th
Supervisors Semiority list issued vide letter dt, 2
and on that haﬁ@s the senlority list already issued
be fimalis&d.iﬁfbésifﬁe applicant has objectiors if
the game should be submitted to the responrdents wit
moath from the date of receipt of the seniority lis
The learned Coumsel for the applicart submitted ﬁha
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applicant has already retired from service a copy of the Telephone
Bupervisors seniority list may be semt‘Usﬁghshouse address
s0 as to ereble Rer: to submit her representation, The |above
view is ir order.
10. Hence a copy of the memorandum dt. 27,12.91 along
with ARnexure containing seaiority list should be sent|to
the address of the Learned Counsel for the applicant
viz, C. Suryanarayana,f;févthagaddr@ss as given in the|0.a.
Wwhen the seniority list is fimalised the senior most suitable
candidate in accordance with the rules should be promoted
?E% GCS Group 'B', If the applicant is goimg to be aggrieved
by the result of ﬁg?frapresemtatiom or if/fshe is not premoted
she is at liberty to challenge that order in accordance with Law.
11, In that view of the matter, the following directions
are given 3

iy A copy of the memorandum dt, 27.12.91 along with
its anrexure thereof should be sent to the gddress
of Mr. C. Suryamarayaha, Learned Coungel fopn the
applicant -~ a;;fﬂfﬁ&éhgd; ,#f*a_iﬂ.th@ C.he

ii) The applicangjiﬁ so;advised may submit a detailed
representation against the serdesdéy provisional i
senmiority list within a period of «.:-ome momrth from

recelpt of
the date of/the Memorandum dt. 27.12.91.
1ii) The respordents shall consider the repfes&n:atiom of
the applicant and reply to the sagme in accordance with
Law aﬂd‘Oﬁ that basis finalise the seniority list
of the applicant and R~ within 45 days from the date
of receipt of the samed-

iv) Promotiom to the post of GCS Grolp *'B' should be
ordered in accordance with the finalised semiority
list following the extant rules im forée now.

- b %) The appliéaﬁt is at liberty to challenge the peply to be
" — e v AT bty
Y. given to Her representatior, or the final. . senidrity list
§ |
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cn which promotion to the post of GCS Group 'B* 'to be ordered

) |
by the respondents, im caseshe is mot promoted sccordimg to Law.

12, The O.A. is ordered accordingly. No order as|to costs.
' [
(B WAl P #SHWAR) (R RANGARAJAN)
TBER (JUDL) MEMBER (ADMIN)
k.3.37
e | |
Dited, the 16th March, '99 ﬁhqﬂv
! et
.‘ Dictated in Open Court.
Y cs '
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